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CENTRAL ADMINTSTRTTVE TRIBUNAL, PRINCIPAL BENCH
04 No.539/1997
EW New Dalhi, this 10th day of March, 1997

Won'hle Shri 5.7, Biswas, Meiwhar {4)

1. Mahabir Singh, s/o Budha Singh
Railway Hartola Colony, HU(Hd?hdU
2. Rafig Ahmed, s/0 Phulal ¢
Loevo Shed Colony, Moradabad
Jesh Kumar, s/0 Ganga Bishan
. ¢hpnf1 Blhawan Line Par, Moradabad
: . 4. Suresh Kumar Verma, s/o 5.L.Verma
Cajerulla Basti, Mozudabad
5. Hiuenﬂra Kumar, s/o Sohan Lal
Mari Singh Ka Mandir, Moradabad
‘ . §. Marendra Singh, s/o Amar Singh
) Rly. Hartola Colony, Moradabad
7. Raju Singh, s/o Rup Ram . o
" 1668, Rly. Hortola Colony, Moradabad
.8, Taslim Hussain, s/o-A11 Hussain
Fagirpura, Moradabad
9, Vinod Kumar, s/o Prabhu Dayal
Near DRM Office, Moradabad
10. Vinod Kumar Sharma, 3/0 U.B.Sharma
Rly. Hartola Colany. Moradabad
11. Makendra Pal Singh, s/o Devi Singh
- Village Patal Khalso, Moradabad
' 12, Mahesh Chandra, Shiv Shankar
Kalika Than, Kapoor Co. Moradabad
13, Harpal Singh, s/o Dayal Singh
Faquir Pura, PAC, Moradabad
14. Ravi Shankar. s/o Daya Shankar
Chaura Mandi Chowk, Moradsbad
15. Shailendra Prakash, s/o Yesu Prakash
Near Pili Kothi, MO!%ﬁ“th
16. K?—ll'\‘\,hdﬂ, S/O d(ﬂu Ram -~ A .
Ay . ¥ill, JaYplrsﬁ Horadbad .. Respondents

(Shri 5.5. Tiwari, Advocate)
VRrSUS

Union of India, through

1. General Managar
Morthern Railway
Rarada House, New Delhi

™~
B

Divisional Railway Managar
Horthern Railway .
Moradabad Dn, UP : : S Respondants

ORDER (oral)

- Heard the learnad counsel for- ropplicants.  MA
648/97 for joining togethsr in one  application s

AlTowed, - S

.




~J

2. Learned counsal submits that the applicants  are
herain similarly aithated to those in D& 1203/92 decided
on 6.8.96, That 0A, in turn, was decided following the
udgement of the Hon'ble Supreme Court.  in WP ir

N, 267/94 (Dhirender Singh & Ors. ys. UNT & Ors.). The

reliefs praved for herein are identical a- in 0A 1203/87

—te

and therefore he would be satisf'ed

disposed of on the same lines.

£ this 0A could he

. Having regard to the ratio of the above judgemants
and keeping in wview the facts and circumstncas of  the
case on hand, this 08 is disposed of with the following

directions:

(3} The applicants may =submit all the ev
that s requirsd to be produced within  tw
weeks from the date of receipt of » certifie
cony of this order to Respondant No.7 1o
consider their claim in accordance with the
Railway Scheme worked out by the respondents
in pursuance of the judgement in  Tndar Pal
vadavy Ve.UDT referred fo in the judgenent
dated 15.12.94; ' :

(i1) Respondent  No.2 may either examnine the
claim and evidence placed before him in person
~or duly authorise a senior officer to examine
Cothe  same and  submit the findings to him. There-
24 ,Iwgg; R-2 shall pass a reasoned and
Speariny order within a period of thres months
from the date of receipt of the representation
and communicate the decision to the anplicants
immediatelys :

(771) Such of the applicants wha are found
eligible after such an enguiry  snall  be
antitled to the consequential henafits  as
provided under the Railway Schene/ruleas,

4, The application stands disposed of as  aforesaic,

Ney costs,
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